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 included  in  the  Mandal  commission  Report  but  do  not
 figure  in  the  common  List.

 [English]

 MR.  DEPUTY-SPEAKER
 Panabaka,  please.

 Shrimati  Lakshmi

 SHRI  SUBRAHMANYAM  NELAVALA  (TIRUPATI)  Mr
 Deputy-Speaker,  Sir.

 MR.  DEPUTY-SPEAKER  :  Are  you  making  the
 submission  on  behalf  of  Shrimat:  Lakshmi  Panabaka  ?

 SHRIMATI  |.AKSHMI  PANABAKA  (NELLORE)  No,
 Sir.  He  15  making  the  submission  because  -  1  a  problem
 relating  to  his  Constituency

 SHRI  SUBRAMANYAM  NELAVALA  (TIRUPATI)  Su,
 it  was  brought  to  our  notice  by  the  people  of  my
 Constituency  that  poor  people  belonging  to  the  Scheduled
 Castes  of  Chilamathur  village,  off  Nayudupet  Mandal,
 Nallore  District.  Andhra  Pradesh  were  attacked  and  beaten
 up  by  the  landlords  of  Telugu  Desam  Party  The
 Scheduled  Caste  people  were  attacked,  they  were  not
 allowed  to  stay  in  their  houses  and  made  them  to  run
 away.  Their  fields  and  properties  were  damaged  and
 ransacked  by  the  so-called  landlords  belonging  to  the
 Telugu  Desam  party.*...  and  their  followers

 In  this  connection.  |  request  the  hon  Home  Minister
 to  make  a  statement  in  the  House  on  the  action  to  be
 taken  to  prevent  the  atrocities.  Thank  you.

 SHRI  ViIJAY  GOEL  (SADAR  DELHI)  .  Mr.  Deputy
 Speaker.  Sir,  on  4th  of  August.  the  senior  Congress
 leaders  had  alleged  that  their  telephones  are  being  tapped
 on  Sth  August.  S/Shr  5.8.  Chavan,  Matang  Singh,  Pranab
 Mukherjee.  Suresh  Kalmadi  and  Ahluwalia  had  met  the
 Prime  Minister  who  has  formed  the  Government  with  the
 support  of  the  Congress  Party.  These  leaders  had  stated
 that  their  telephones  as  well  as  the  telephone  of  the
 former  Prime  Minister  Shri  PV.  Narasimha  Rao  15  being
 tapped.

 On  August  6.  Prime  Minister  ordered  C.B.I.  inquiry
 into  the  matter.

 Mr  Deputy  Speaker,  Sir,  the  issue  of  telephone
 tapping  is  not  new.  Earlier,  in  1983.  Shr  Hegde's
 Government  had  also  collapsed  on  this  account  After  that,
 in  1990.  Shri  Chandra  Shekhar  had  alleged  V.P.  Singh's
 Government  that  their  telephones  were  being  tapped
 Consequently.  an  inquiry  was  conducted  by  C.B.1.  and  ॥
 was  found  that  the  telephones  of  Shri  Anf  Mohammad
 Khan  and  other  leaders  were  being  tapped.

 Mr.  Deputy  Speaker.  Sir,  not  only  this.  in  1993.  Shri
 Arjun  Singh  had  alleged  that  his  telephones  were  being
 tapped  by  Shn  Narasimha  Raos  Government  in  which
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 “he  was  Minister  of  Human  Reseurce  Development.  |  think
 that  there  is  no  need  to  mention  the  period  of  emergency
 in  1975  when  telephones  of  many  leaders  were  tapped
 and  at  that  time  Shri  Jagjivan  Ram  had  witnessed  before
 Shah  Commission  that  his  telephones  were  being  tapped.

 Mr.  Deputy  Speaker,  Sir,  the  issue  of  telephone
 tapping  is  very  old  and  now  this  issue  has  been  raised
 not  by  an  ordinary  person  or  M.P.  but  the  president  of
 congress  party  and  former  Prime  Minister  Shri  P.V.
 Narasimha  Rao  whose  Government  lasted  for  five  years
 and  who  15  aware  of  the  functioning  of  Government
 Departments.  The  (..8.1.  conducted  an  inquiry  into  the
 matter  after  this  allegation  was  made  but  the  inquiry  report
 has  not  been  laid  on  the  Table  of  the  House  till  today.
 Therefore,  through  you,  |  demand  in  this  House  that  the
 inquiry  report  of  the  C:B.l.  may  be  laid  on  the  table  of
 the  House.

 Mr.  Deputy  Speaker,  Sir,  through  you,  |  would  like  to
 make  one  more  demand  that  atleast  M.Ps  may  be  given
 this  privilege  that  their  telephones  are  not  tapped.  Not
 only  MPs  but  the  telephones  of  other  political  leaders,
 bureaucrats,  and  journalists  are  also  being  tapped.  |
 demand  that  the  Indian  Telegraph  Act,  1885  which  has
 became  meaningless  now  may  be  revised.

 Mr.  Deputy  Speaker,  Sir,  through  you.  |  want  to  say
 that  the  Government  should  give  assurance  that  telephone
 of  any  M-P.  will  not  be  tapped  in  future.  |  would  also  like
 to  know  the  reasons  for  easily  conducting  C.B.I.  inquiry
 as  all  are  aware  that  it  is  not  very  easy  to  get  C.B.I.
 inquiry  conducted  unless  there  is  a  prima-facie  case.
 Therefore,  |  allege  that  sorae  compromise  has  been  made
 between  the  contress  party  and  the  Government  due  to
 which  they  have  been  protected  and  that  is  why,  C.B.I.
 inquiry  report  is  not  being  laid  on  the  table  of  the  House.
 In  the  end,  through  you,  |  demand  that  C.B.I.  inquiry
 report  in  connection  with  the  telephone  tapping  may  be
 laid  on  the  table  of  the  House.

 SHRI  PRAFUL  PATEL  :  Mr.  Deputy  Speaker,  Sir,
 thank  you  very  much.  |  have  waited  for  a  very  long  time
 for  my  turn.

 |  would  like  to  raise  a  burning  issue  and  through
 you  want  to  draw  the  attention  of  the  Government  and
 the  entire  country  towards  the  problems  being  faced  by
 the  people  of  Vidarbha  region  of  Maharashtra.
 Reorganisation  of  states  was  done  in  our  country  and
 Maharsthra  state  was  formed  in  1960  and  our  Vidarbha
 region  which  was  a  part  of  Central  Province  state  earlier,
 was  clubbed  with  Maharashtra  State.  |  would  like  to  inform
 you  that  Nagpur  was  the  only  city  which,  in  spite  of
 being  the  capital,  sacrificed  its  status  of  being  capital
 and  clubbed  with  the  Maharashtra  State  at  the  time  of
 reoganisation  of  state  respecting  the  sentiments  of  the
 then  leaders  and  to  fulfil  the  dream  of  united  Maharashtra.


